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REFERENCE TO A FOREIGN NA.-
TIONA], HOLDING A HIGH POST
IN THE UNION GOVERNMENT

THE DEPUTY CHAIRMAN: Special
Mentions.

SHRI JAGESH DESAI (Maharash-
tra): Wadam, I want to raise a very
important point. (Interruptions)
Madam, I want to raise an important
issue which will benefit the Govern-
ment,

THE DEPUTY CHAIRMAN: Goed.

SHRI JAGESH DESAI: Madam, one
ex-Judge, Mr. Kotse Patil had brought
to the notice of the Prime Minister
that excise duty...(Interruptions)

THE DEPUTY CHAIRMAN: It is
about excise duty,
SHRI JAGESHH DESAI: A Full

Bench of the Bombay High Court had
given 5 verdict, The excise duty is
collected. But when they go to the
court, they challenge the enfrv and
the tax is less. Ang there the tax
should not be given to the party...
(Interruptions)

THE DEPUTY CHAIRMAN: Please
take your geat.

SHRI JAGESH DESAI: ...nor
should it go to the Government. And
it should be put for the purpose of
welfare of the people concerned...



1.9 A 3 U, J U Juneig'n LﬂAJ YA bAbﬂA]

national holding a

THE DEPUTY CHAIRMAN: Just a
minute. Let me say  something.
Yesterday, the Chairman Jpermitteq a
Special Mention to Mr. Bhandare...

SHRI JAGESH DESAIL: My point is
different,

THE DEPUTY CHAIRMAN:.. on
the same subject.

SHRI JAGESH DESAL I hearq it.
But my point ig different, Madam.
And when this judgment was given
in the Winter and something of an
important decision where crores and
crores of rupee are involved.,,

' THE DEPUTY CHAIRMAN: Now,

please be brief. A number of Spe-
cia] Mentiong are listed,

SHRI JAGESH DESA:: When this
judgment was there. how is it a cir-
cular was issyed? Madam, such
circulars will not be issued at the level
of the Chairman when such an im-~
portant decision was there, Why was
it not brought to the notice of the
Government? An enquiry should be
made to find out that whose behest
this kind of circular was issued. And
crores and crores of rupees were re-
funded. Madam, as such an enquiry
shoyld be made to find out at whose
behest this circular was issucd
because such circulars ecannot be
issued without. ..

THE DEPUTY CHAIRMAN: You
had you say, Please take your seat.

SHRI JAGESH DESAI: Mr. Kotse
Patil met the Prime Minister thrice.
It was brought to his notice. In spite of
that, the Government issued a circular
that the amount should be refunded.
A.full inquiry should be made by the

Government, and a statement should:

be placed before the House. Thou-
sands of crores of rupees ..

THE DEPUTY CHAIRMAN: Al
right. I heard you, and the Govern-
ment’ has heard. Ves, Mr. Baby,
what have you to say? (Interruptions)
I have identified Mr. Baby. (In-
terruptions).
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"SHRI M. 'A. BABY (Kerala):
Madam, this House and this country
would be surprised and astonished to
know that a gentleman who has dec-
lared himself as an American citizen.,,
ig still occupying the responsible seat
of Secretary, Department of Telecom-
munications, Government of India and
ex officio Chairman of the Telecom
Commission. This is .a matter of
grave importance. If you permit me,
I can.take his name. . He is Mr. Sam
Pitroda, the, Telecam Commission
Chairman-cum-Secretary, | Telecom-
munications. He has prima facie vio-
lated the Indian Citizenship Act, 1955
by... (Interruptions) '

SHRI SUBRAMANIAN SWAMY
(Uttar Pradesh): Madam, is it au-
thenticate? (Interruptions)

THE DEPUTY CHAIRMAN:
Everything is authenticated in this
House. (Interruptions) I have given
him  permission. (Interruptions)
Every day, many matters are raised.
¢Interruptions) : T

SHRI S. S. AHLUWALIA (Bihar):
What about the Prime Ministér’s son,
who " is a "Green Card-holder, in
America? (Interruptions) .

THE DEPUTY CHAIRMAN: Mr.
Ahluwalia, ‘please sit. down. (Infers
ru_ption.s)

SHRI S. S. AHLUWALIA: What is
his position? (Inferruptions)

THE DEPUTY CHAIRMAN: Please,
let him speak. Please sit down. If
you have any objection in regard to
anybody, you can take the permission
of the Chair and raise the issue here.
But just becausei you have an issue
you cannot stop another Member from
raising another issue which he wants
to if you have any issue, you can
rhise it. (Interruptions) Please’ take
your seat. He has a right to speak in
this House. 1 have permitted him.

SHRI S. S. AHLUWALIA: T do not
have any objection. .. (Inferruptions)
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THE DEPUTY CHAIRMAN: DMr.
Jagesh Desai, please sit down. If you
have anything to say, you can take
the permission of the Chairman. If
he permits, you can raise it. But you
cannot stop another person from
making his point just because you
have another point. I am not per-
mitting you. You can take the per-
mission of the Chairman and say any-
thing you want to. (Interruptions)
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SHRI M. A. BABY: Madam, my
party may be supporting this Govern-
ment. But in this particular matter,
the attitude of the present Govern-
ment is highly reprehensible. This
I would like to bring 'to the notice
of this august House. It is a very
sensitive and a serious matter,

The statutory documents furnished
by.Mr. Pitroda and his family com-
pany, Microtechnology Singapore Pri-
vate Limited, under that country’s
Companies Act, clearly identify him
as an American. I have the documents
with me. Moreover, I have this mi-
crofilm with me. I would like to
hand it over to the Chairman who, in
turn, can hand it over to the Govern-
ment,

1 would now like to present certain
facts in chronological order. Mr.
Pitroda, an American businessman,
acquired Indian Citizenship in Janu-
ary, 1987 after he had fully won the
confidence of the powers-thatbe and
wag presumably assured of a strategic
job in the Indian Government,
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There was a violation of the Indian
Citizenship Act, according to my
knowledge, According to that Act,...

SHRI KAMA], MORARKA (Rajas-
than): There was also FERA viola-
tion _

SHRI M. A. BABY: I am coming to
that.

THE DEPUTY CHAIRMAN: Mr.
Baby, will you please be very brief?

SHRI M. A. BABY: Very brief.
Please also show some indulgence,
considering the seriousnes of the mat-
ter. There has been violation of the
FERA, as has heen rightly pointed out
by my colleague, Mr. Morarka,

Madam, for acquiring Indian Citi-
zenship as per the Act, one hag to
reside in India for five years, Only
then, the process starts. In this par-
ticular case, though he did not stay in
India for five years, he was accorded
Indian Citizenship in the year 1987.
Before acquiring Indian Citizenship,
Mr. Pitroda served as an Adviser to
the Centre for Development of Tele-
matics (C-DOT) which used to ar-
range C-DOT imports from his Chic-
ago company, Martek, of which he
wsas the Chairman. He was also the
Chairman of another American com-
pany, Microtechnology Incorporated,
which sold componentg to C-DOT,

I do not wish to go into these busi-
ness irregularities at present. T hope,
the Government will itself place a
comprehensive report on the overt
and covert activities of Mr. Pitroda.
If the Government sticgs to its present
strategic approach of withholding the
information from Parliament of
giving evasive and wrong replies. T
will be constrained to place all rele-
vant documents on the Table of the:
House with the permission of the
cha'r,

THE DEPUTY CHAIRMAN: I have
not permitted you to lay it on the
Table of the House. Please be brief.
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SHRI A, G. KULKARNI Maha-

rashtra): Has he authenticated it or
not?

THE DEPUTY CHAIRMAN: He is
authenticating it.

SHRI M. A. BABY: I am responsi-
ble for the document. I am blacing it
énd now it is up to the Government.

Microtechnology Singapore was re-
gistered on April 9, 1988, when Mr.
Pitroda was serving as Technology
Missions Advisor to Prime Minister.
Mr. Pitroda became the Director of
Singopore Company on April 12, 1988.

In the statutory form numbered 45
filed and signed by Mr. Pitroda with
Singapore registry of companies he
hag identified himself as an Ameri-
can resident with his address ag 1480,
Golden Bell Court, Downers Grove,
Illinois, U.S.A.

THE DEPUTY CHAIRMAN Mr.
Baby, is it a very long statement?

SHRI M. A. BABY: I have got a
lot of information but I do not want to
go into details. I am only mentioning
the relevant point.

SHRI P. K. KUNJACHEN (Ke-
rala): The same person cannot be
holding two citizenships at the same
time. He cannot be an American and
an Indian citizen and serving this
country.

- §8HRI M. A. BABY: I hope on this
particilar issue there will be no divi-
sion within this House because this
particular problem is occupying a
very sensitive post. He claims to be
an American citizen in Singapore even
in July 1990. I have a document
which states that all relevant details
are updated as on July 1990. Madam,
he occupies the post of a Secretary to
the Department of Telecommuni-
cations and vou understand the
security environment, the sensitive
environment in the sub-continent. He
has access to the most important
sensitive information, classified secret
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information with the Government of
India.

THE_DEPUTY CHAIRMAN: I have
some listed special mentions.

SHRI M. A. BABRY: Therefore, I
would like to know whether the
gentleman who claims to be an
American citizen can occupy this most
sensitive position in the Department
of Telecommunications as Secretary,
Secondly, with that responsibility he
has been engaging himself in dubious
transcations violating Foreign Ex-
change Regulations Act. I want the
Government to take serious note of
this. The Government of India should
initiate action on this immediately.
There should be an enquiry. I do not
know whether this gentleman can bhe
allowed to "hold that responsibility
even for a moment more. With him
there the enquiry would not be
correct,

SHRI GURUDAS DAS GUPTA
{West Bengal): Mr. Pitrodia must
resign. If he does not resign, he must
be dismissed. Let the House agree to
this because as long as he says there
he is a security risk for the Govern=-
ment. (Inferruptions)

SHRI P. K. KUNJACHEN: He is a
security risk to the country.

SHRI VISHVJIT P. SINGH (Maha-
rashtra): He is an Indian citizen. He
has got an Indian passport.

SHRI P. K. KUNJACHEN: How
can he be a citizen of India and a
citizen of America?

SHRI A. G. GULKARNI: I have
listened to Mr. Baby. It is a very
serious allegation. Will the Govern-
ment enquire about what Mr. Vishv-
jitji is saying and what Mr. Baby has
said? TIs he actually an Indian citizen
or an American citizen?

THE DEPUTY CHATRMAN: He is
on his legs. Let him speak...(In-
terruptions) .
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SHRI KAMAL MORARKA: Mr,

Vishvjit Singh thinks he can raise

his voice and drown whatever
details have been given by the
Member,

1 strongly object to it.
(Interruptions)

THE DEPUTY CHAIRMAN: It is
for the Government to take action.
You are not the Government Mr,
Vishviit Singh..: (Interruptiors)

' SHRI DIPEN GHOSH (West Ben-
gal): Madam, it is a serious charge.

(Interruptions) A foreign national
cannot be 5 Secretary in the Gov.
ernment of India,
(Interruptions)
THE DEPUTY CHAIRMAN: Mr.

Jagesh Desai, the Member has made
his obpjection. Mr. Baby raised some

issue, It is not for the Members...
Just a minute Please take vour
seats......Many allegations are

made every day in this House

Please take your seat. (Interrup-
tiong) 1°
Many allegations are made. It is for

the Government to come forward and
clarify it... (Interriptions) That is
my ruling,

SHRI A, G. KULKARNI: Enquiry
skould be made againgt FERA vio-
lation, But the basic point is that it
should be enquired into whether he
is an Indian citizen or not. Basically
what he has gaid i5 5 serious mat-
ter. Tt should be gone into,

THE LEADER OF THE OPPOSI.
TION (SHRI P. SHIV SHANKER):
Madam, certain  allegations are
made against an official, Tt has slso
been said that he jg occupying a
very high position. Under the rules,
we do not refer to the conduct of a
person who is not in a position to
come and answer in thig House. I
do not know under what circums-
tances, the Special Mention has been
permitted. This is 5 strange prac-
tice,
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THE DEPUTY CHAIRMAN: Mr,

Shiv Shanker, it ig happening every
day.
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SHRI P, SHIV SHANKER: Some
of the Members take advantage of
the situation and make g reference,
If the Government would like te
go into it and come forth with a
statement, that is z different thing,
We would certainly then like to look
into it. But the Memberg making
an avermeni about authorities—yes-
terday also it was done and today
also it is being done....

THE DEPUTY CHAIRMAN: Day
before yesterday also, four days ago
also; every day it is being done,

SHRI P, SHIV SHANKER:...
The person concerned has no chance
to say anything here. Would you
please look up and expunge fthe
remarks and the reference?

THE DEPUTY CHAIRMAN: I
think.....Just a minute..... 1 will

look into it...Just a minute...(In,
terruptions)

SHRI DIPEN GHOSH: The Leader
of the Opposition hag said that under
the Rules and the Procedure of the
House.. . . . (Interruptions)

SHRI SHABBIR AHMAD SALA-
RIA (Jammu and Kashmir): T wan-
ted to raise 5 very important matter
about my State.....The hkon, Chair.
man has not permitted by Special
Mention. What should be allowed is
not allowed to be made....

SHRI P SHIV SHANKER: Even
about g person who can answer, you
cann ot do it...(Interruptions)

SHRI DIPEN GHOSH: I am say-
ing, under the Rules, you say that no
charge should be made against an
official who cannot defend himself..,

SHRI SHABBIR AHMAD SALA.

RIA: My Special Mention was nod
allowed.... .
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SHRI DIPEN GHOSH: But this a
question about 3 foreign national
holding a high post in the Union:
Government,

SHRI P. SHIV SHANKER: It is
a moot point whether he is a foreign
national or an Indian national. You
are making an allegation thai he Is
a foreign national,

SHRI DIPEN GHOSH: Govern-
ment should be concerned about the
fact that a foreign national hag been
occupying a wvery high post in the
Union, Government,

SHRI J. SHIV SHANKER: Have
you come to that conclusion? Then
you should have brought it to the
notice of the Government. It is for
the Government to decide. If he is
in the Government, it ig for the Cent-
ral Government to take action. It
is a moot point...

THE DEPUTY CHAIRMAN: Gov-
ernment will look into the matter.

SHRI P. SHIV SHANKER:: Can
you take over the authority o decide
whether a particular person is a for-
eigner or an Indian?

THE DEPUTY CHAIRMAN: Now
the matter is over, (Interruptions)

SHRI S, S. AHLUWALIA. Madam,
it is very unfortunate...

THE DEPUTY CHAIRMAN: I say
the matter is over. I am ealling Mr.
H. R. Bhardwaj. Yes, Mr. Bhard-
waj... Please allow him to speak.

SHRI SHABBIR AHMAD SALA-
RIA: It is great injustice done to me.

SHRI M. A. BABY: One sentence,
Madam...... I hope the whole House
recognises the seriousnesg of the mat-
ter. .. (Interruptions)

SHRI P. SHIV SHANKER: I invite
your attention to rules.

THE DEPUTY CHAIRMAN: [Mr.:

Shiv Shanker, pleagse don’t quote rules’
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because I have got many instances.
If I start quoting the rules, there will
be many things which will have to be
off the record. The ruleg are made...
(Interruptions) . . .Please, just a
minute, Please take your seats, I
request everybody to be cool. Please
RIA: Madam... (Interruptions)...

SHRI SHABBIR AHMAD SALA.
RIA: Madam... ...(Interruptions)...
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.. (Interruptions)...Sit down, please,
One minute. Sit down... (Inter-
ruptions) ...I say, please. When 1
am on my legs, please sit down ...
(Interruptions) ...Mr, Shiv Shanker,
it is a charge against the Government
that somebody ... (Interruptions) ...
As I understooq it, it is a charge ag-
ainst the Government that a foreign
national is being employed and the
Government should look into it...
(Interruptions) ...

SHRI P. SHIV SHANKER: It is a
charge against the person that he is
not an Indian national,

THE DEPUTY CHAIRMAN: go the
Government hag to answer why he
is employed or not employed. It is
a charge against the Governmens,

SHRI P. SHIV SHANKER: You al-
low that type of a charge?

THE DEPUTY CHAIRMAN: It ig a
charge against the Government,

SHRI P. SHIV SHANWER: I am.
sorry, you are giving a ruling like
this. I am sorry that it is a very
wrong approach.

THr DEPUTY CHAIRMAN: 1 will
look into the record,.. (Interruptions)

..I will look into the record and
see; T will ascertain myself. As 1T
understood, the gentleman hag charg-
ed the Government and he said..

SOME HONOURABLE MEMBERS:
No, no,
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THE DEPUTY CHAIRMAN: He
said it, T am telling you...(Inter-
ruptions)...He charged the Govern-
ment. Why should you object?

SHRI P. SHIV SHANKER:
said that the person
not an Indian national.

He
concerned is

THE DEPUTY CHAIRMAN: That
is a charge against the Government,
... (Interruptions) . ..

SHRI P, SHIV SHANKER; Sup-
posing, Madam, it is said that a par.
ticular Member of this Housg ig not
an Indian national, then is it a
charge against the Government.

THE DEPUTY CHAIRMAN. Mr.
Shiv Shanker, please. ...({Interrup-
tions) ... Please, please, please, Just
a second, Please sit down.

SHRI P. SHIV SHANKER: That is
the ruling you want to give on this
type of an allegation... ...(Inter.
ruptions) . . .

THE, DEPUTY CHAIRMAN: Just
a minute ... (Interruptions)... 1
will allow, I am not stopping you.
Just a minute, please. ... (Interrup-
tions) ... Please take your seat. As
I understood it the honourable Mem-
ber said that this Government has
employed a person who declared in
July 1990 that he was g foreign
national, Now the Government
should come forward and say.

SHRI P. SHIV  SHANKER:
Madam, therefore, whe, you say
that a particular person is mne¢t an
Indian national, is it not an allega-
tion against that person that his
nationality is questioned?

THE DEPUTY CHAIRMAN: I am
not a lawyer; 1 am 3 simple Deputy
Chairman. My understanding is
very  simple. ... (Imterruptions) ...

SHRI P, SHIV SHANKER. It is
an allegation against that person,
That means you are giving a licence
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that thig type of allegationg could be
made—and I am sorry for that,

THE DEPUTY CHAIRMAN: No,
I am not giving any licence, Mr.
Shiv Shanker, to anybody, ... (Inter-
ruptions) .. ..

SHRLI R, K. DHAWAN (Andhra
Pradesh): Madam.... ...(Interrup-
tions) ...

SHRI DIPEN GHOSH: Madam,

will the words of the Leader of the
Opposition go on record?

THE DEPUTY CHAIRMAN: Let
1t go on record. Every word against
me should go on record, I have
allowed the Secretariat to write
any thing which ig spoken against me.
I want it to go on record. I have
no objection to anybody abusing me,
and let it go on record... (Interrup-
tions) ...

SHRI M. A, BABY: T am having
objection. ... (Interruptions)...

THE DEPUTY CHAIRMAN: I was
talking to him, pot to you. I have
a right to speak to him...(Inter-
ruptions). . .

SHRI P. K. XUNJACHEN: We
have objected; the House has objec-
ted,

THE DEPUTY CHAIRMAN: I
wanted it to go on record.

SHRI R. K, DHAWAN: Madam, I
want to raise a very simple ques-
tion as to what is your ruling with
regard to the mention of the name of
a person cannot defend himself in
this House? What ig your ruling on
this? ’

THE DEPUTY CHAIRMAN: My
ruling is, T can ook at the record
for the last one week... ...(Inttr,

ruptions) ... Just a minute. And I
will have t{o remove every name in-
cluding the Chief Ministers’, the
Ministers’ and other people’s from
the record--those who are not pre-
sent in this House and whose names
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have been taken. So, please listen,
... (Interruptions) ... 1 will go into
the record and remove all the names.
Now, Mr. H. R. Bhardwaj,

SHRI R. K. DHAWAN: So the
ruling is, ag I understand the ruling.

THE DEPUTY CHAIRMAN :
Every name, whichever has been
spaken...

SHRI R. K. DHAWAN: One who
cannot defend himself, his name
cannot be mentioned.

THE DEPUTY CHAIRMAN: All

right, anybody whose name comes
who cannot defend himself, from the
past record also, T am going to re-
move, ...(Interruptions)...
There have been many allegations
against Chief Ministers; there were
mentiong against Chief Ministers
and other Ministers every day,

SHRI P, SHIV SHANKER: ghall
we act according to rules or without
rules? B

THE DEPUTY CHAIRMAN: That
is the rule, and we will follow the
rule for everybody, for everyone.
(Interruptions)

There was an gllegation, may I
remind you, Mr, Salve? (Interrup.
tions) =

SHR: P, SHIV SHANKER: If an
allegation is made against somebody
who cannot defend here, please re-
move that.

THE DEPUTY CHAIRMAN:
Okey. Shal] I remind you-—please,
just a minute—there was an allega-
tion yesterday by an hon, Member
of this House against the Chief Min-
ister of Uttar Pradesh—I do not re.
member his name—that the Chief
Minister of Uttar Pradesh was pro-
tecting antisocial elements, It is an
allegation. I should have removed
it trom the record. He cannet de-
fand himself here,

|
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Now Mr, Bhardwaj is on hig legs.
That matter is closed. Please sit
down, Take your seat,

There was an allegation made
against the Andhra Pradesh Chief
Minister, which I did net allow to
be on record, There was an allega.
tion against the Maharashtra Chief
Minister, which [ did not allow. So,
if 1 can protect the people, the rule
ig for everypody,

Mr, Bhardwaj will speak, Now
the matter ig closed. Please sit
down, No more discussion on this,
The matter ig closed, The matter is
closed. The matter is closed. The
matter is closed, Mr, Bhardwaj will
speak, Please ,the matter is closed.
No more discussion on, it, No more
discussion, please, please, please,
please, please,

ARREST OF DELHI BAR ASSOCIA-
TION REPRESENTATIVES WHILE
ON WAY TO MEET PRIME MIN-
ISTER

SHRI HANSRAJ BHARDWAJ
(Madhya Pradesh): Madam, I wish
to draw your kind attention and the
attention of thig august House and
the Government also tg the fact that
yesterday, T have read in the news-
paper, the President of the District
Bar Association of Delhi, the Secre-
tary and other office bearerg of the
Delhi Bar Association were arrested
in Paliament Street area.

Madam, what was the allegation?
This delegation of the Delki Bar
Association was going to the South
Block to present a memorandum to
the Prime Minister regarding their
demands about the courts. I can
understand the difficulty of the Gov.
ernment because there is no Law
Minister today, They ought to have
gone to the Prime Minister, They
have very genuine grievances, and
they have problems. Five thousand
lawyers belong to the Bgr Associa-

tion.



